9 Correction of answer ASADHA 31, 1897 (SAKA)

i0 S.Q.
\
6. The Companies (Temporary
Resricvns  op  Dividends)

Amendment Bill, 1975,

7. The Government of Union Ter-
ritories (Amendment) Bill,
1979,

1105 hrs,

CORRECTION OF ANSWER TO
STARRED QUESTION NO 5§71 RE
SHARE OF GOVERNMENT, LIC.
AND U. T. 1. IN JOINT INDUS-
TRIAL UNITS.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. P,
SHARMA): Sir, on behalf of
shr T. A, Pai, I beg to make a state-
ment, correcting the answer given on
the 9th April, 197,, to a Supplemen-
tary on Starred Question No. 571 by
Shr1 P, Ranganath Shenoy regarding
share of Government, LI.C. and UT.I
in Joint Industrial Units gand (II)
riving reason for delay in correcting
the reply.

Sir, while answering certain supp-
lementaries to Starred Question No.
571 in the Lok Sabha on 9-4-1975, I
had stated that according to the defi-
nition of the Comvanies Act now. ..

MR SPEAKER: You may lay it on
the Table,

SHRI A. P. SHARMA: Yes, Sir. T
lay it on the Table.

Statement

While answering certain  supple-
mentaries in rogard to Starred Ques-
tion 571 in the Lok Sabha on 9.4.1975,
1 had stated that, according to the de-
finition of the Compuanies Aot now, if
51 per cent of the cavital is owned by
the Central] Government, the State
Governtment and the Corporations
owned or Controlled by the Govern-
ment, it becomes a Government coni-
pany.

8. A Government company is
defined ag under: Under section 17
of the Companies Act:

Paperg laid 10

“For the purpose of this Act Gov-
ernment company means any COme-
pany in which not lesg than fiifty
one per cent of the paid up share
capital is held by the Central Gov-
ernment or by aeny State Govern-
me t or Governments, or partly by
the Central Government and prtly
by one or more State Governments
and includes a company which is
a subsidiary of a Government com-
pany as thus defined”,

To the extent indicated above, 1
crave the indulgence of the House to
correct the reply previously given.
This statement could not be made
edrlier as the mistake romaineo
un-detected.

PAPERS LAID ON THE TABLE—

contd.

CORRECTION OF ANSWER TO USQ Xo.
1450 re. SUSPENSION OF STEEL SUPPLIES

MR. SPEAKER: Mr. Sukhdev Pra-
sad, you are very much there,
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(st gudw wuw) : mwaa wPeg, §
g Hid & faq A Ay & fao
AN g % 39 7 & SX & Fyvq &
@iz ¥ T ®T qrav ) afx war ey
CHE R S

MR. Speaker: All right.
o1y W w1 AW ¥y
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[ ga3e ynz]
‘ Siatement (i)
W% wWT & 27-2-1975 WY TR
N WY TE AW U 0N & i ()
® AT ¥ agme 1974 ¥ W a%
W wenw WO usw 9fww nfe-
wrfedt ot W& oy wraw €7 qeET o
# wer & ok oY ) e 192" #Y W
‘160 sfr 181
Statement (if)
27-2-1975 W sifea sA
T 1450 HT JA AW & qEETY AIET
aqr weqra fageas, sewmen X u®
garar fF Axm@T 1974 & w< A%
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wFar g § !

11.07 hrs.
ANNOUNCEMENT RE. BUSINESS

OF THE HOUSE

MR. SPEAKER: I have to inform the
House that the DBusiness Advisory
Committee at its sitting held today
has recommended allocation of 7 hours
for further discussion on the Statu-
tory Resolution regarding Proclama-
tion of Emergency, The Minister will
reply tomorrow. I take it that the
House agrees. The Minister of Par-
liamentary Affairs will now present
a Report of the Business Advisory
Committee about other matters. The
Prime Minister will intervene at 12 O
Clock today in the discussion.

Smta——

-

BUSINESS ADVISORY COMMITTER
Frrry-gixte Revorr

THE MINISTER OF WORKS AND

HOUSING AND PARLIAMENTARY
ANNOUNCEMENT RE. BUSINESS OF

AFFAIRS (SHRI K. RAGHU RA-
MAIAH): Sir, I beg to present the
Fifty-sixth Report of the Busiuess
Advisory Committee,

MR. SPEAKER: You have already
presented that.

SHRI K. RAGHU RAMAIAH: Yes,
Sir.

MR. SPEAKER: It is being circula-
ted.

11.09 hrs,
ELECTION TO COMMITTEE

Tosacco BoOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to move the following :—

“That in pursuance of sub.section
(4) (b) of Section 4 of the Tobac~
co Board Act, 1975, the members of
this House do proceed to elect in
such manner as the Speaker may
direct, two members from among
themselves 10 serve as members of
the Tobacco Board, subject to the
other provisions of the said Act.”’

MR, SPEAKER: The question is:

“That in pursuance of sub-section
(4) (b) of section 4 of the Tobacco
Board Act, 1875, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from _among
themselves to serve as members of
the ‘Tobacco Board, subject to the
other provisions of the sajq Act”

The motion was adopted
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